
PRlKCiPAL BENCH

•>

CP N0.50/200S,, , ^
MAWo.763/200$^"• '•
OA No.2042/2002

New Delhi, ihis the 26th May, 2005

Hoii'ble Mr.JusliceM.A.Khfiii, Vice-Chairaiaii (J).
Hon'ble Mr.S.A.Siugh, Member(A)

J.D. Naliai'V^'ai, H.C.S.,
Additional Deputj? Commissioiier-cimi-Aclditional
District Magistrate,
Kurkslietra, Hai-yaiia, .. .Applicant.
(By advocate; Sliri S.K.Sinha)

Versus

1. Shri A.N.Tiwari, I.A.S.,
Secretaiy, Ministi^? ofPei-soaiiel,

. Public GYievances and Pensions,
D0part5uent ofPersonnel & Training
North Biock, NewD?^jhi-liO 001.

2. Shri Jaindera Singli, I.A.S.,
Secretaiy, Union Public Sennce Coriirnissioii,
Dlioipiir House, Shalijrfian Road,
NewDelhi-no OIL

3. Shri Sunil Aliuja, I AS.,
Cliief Seci'etary, Haryana,
Chajidigarh.

(By advocate: Shri Rajesh Kat^'al for respondent no.l
Shri Yogesh Sharma for Mrs. Jyoti Singh for respondent no.2
Shri Sunder Khatri for respondent no. 3.)

ORDER rORAJ.,)

By Mr. Justice M.A.Kl]tan:

Leasiied counsel for respondents has submitted that tlie Delhi High Court in WP (C)

6474/2005 by order dated 20.4.2005 has stayed the proceedings in the Contempt Petition till

further orders. A copy of that order is aheady on record. In view ofthis, we do not consider

it appropriate to proceed in the matter any furUier. \¥e dismiss the contempt petition and

discharge the notice. It will be open to the applicant to file afresh proceeding, if necesssjirj',

after disposal of the Wt'it Petition.
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